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Aboutus

SGTUniversity,approvedbyUGC,cameintoexistencevideTheHaryanaPrivate
Universities(Amendment)ActNo.8of2013andopenedits
gatestoallsegmentsofthesocietyundertheparasolof
DashmeshEducationalCharitableTrust,whichwasfounded
in1999asanonprofitmakingbodywiththeholycauseof
propagatingthemessageofShreeGuruGobindSinghJi—the
greatphilosopherand socialreformer—that,“spread of
learningisthebestservicetomankind.”

SGTUniversity,nationallyrenownedforleadershipinMedical
andHealthScienceshasestablishedtheFacultyofLaw to
promoteprofoundscholarshipandenlightenedresearchin
law,toprovidehighestqualityprofessionallegaleducationto
face the new challenges and dimensions of the
internationalization oflegalprofession.The vision ofthe
FacultyofLawistobe“recognizednationallyandgloballyfor
excellencesinclinicallegaleducation,communitybasedout-
reachprogrammes,sociallyrelevantresearchandforhoning
upLawyering,Arbitration,MediationandClientCounseling
Skills.”

Anabodeforcontinualactivityandunrelentingvitality,theFacultyofLaw offersa

wide arrayofacademic and extracurricularopportunities making everydaya

potentialadventureforthestudents.

Fordetailsvisit: www.sgtuniversity.ac.in/faculty-of-law/
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RULESOFTHECOMPETITION

1.Title

FifthSGTUniversity-NationalMootCourtCompetition,2019shallbeheldfrom

February7thto9th,2019atSGTUniversity,SGTU(NMCC),Delhi-NCR.

2.Language

ThelanguageoftheCompetitionshallbeEnglish.

3.EligibilityCriteria

 Studentsof5yearsintegratedlaw degreeprogramme& 3yearslaw

degreeprogrammestudyinginColleges/Universities,approvedbytheBar

CouncilofIndia,areeligibletoparticipateintheSGTUNMCC2019.

 Onlyoneteam canregisterfrom aparticularCollege/Universityinthe

SGTUNMCC2019.Incasetworegistrationsarereceivedfrom thesame

college/lawschool,theteam whichsubmitaletterfirstbyHead/Deanof

theinstitution/mootcourtcommittee,authorizingthem toparticipateon

behalfofthecollege/lawschoolshallbeentitledtoparticipateandwillbe

registered.

4.Team Composition

 Each team shallconsistonlyoftwo speakers and researcher.The

organizerwillassignaTeam Codetoeachteam.

 Onlythosemembersoftheteam whoaredesignatedasspeakerswillbe

permittedtopresentoralargumentsintheCompetition.

 Ifafourthmemberisbroughtbytheteam,he/sheshallnotbepermitted

tositwithorassisttheteamsduringtherounds.

5.Registration

 Theparticipatingteam shallfilltheRegistrationForm (providedalongwith

theRules)andsenditalongwiththeprescribedfeeofINR.4,000(Rupees

Fourthousandonly).TheRegistrationfeeshallbesentthroughDemand

Draftdrawninfavourof“ShreeGuruGobindSinghTricentenaryUniversity”

payableatNewDelhi.

 Scannedcopiesofthefilled-inregistrationformsalongwiththescanned

copyoftheDemandDraftmaybesenttosgtmoot2019@sgtuniversity.org

onorbefore25.12.2018(by11:59p.m.)

 Thehardcopiesofdulyfilled-inRegistrationForm alongwiththeDemand
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DraftistobesentbySpeedPostandmustreachatthefollowingaddress

by07.01.2019:

TheDean

FacultyofLaw,SGTUniversity

Gurugram-BadliRoad,Gurugram (Haryana)–122505

 The participants are required to submittwo passport-size colored

photographsofeachmemberoftheteam alongwiththeregistrationform

(onephotographofeachmembertobeaffixedontheregistrationform

and the second photograph ofeach memberofthe team shallbe

appendedwiththeregistrationform).

 Eachteam shallbeallottedaTeam Codewhichwillbecommunicatedto

them onorbefore10.01.2019.Apartfrom theTeam Code,thenameor

logosoftheirColleges/Universitiesshallnotbementionedanywherein

anycommunication(s)addressedtotheorganizersoronthememorials.

6.WrittenSubmissions/Memorials

 Eachparticipatingteam mustsubmitthesoftcopyofmemorialforthe

PetitionerandtheRespondentinPDFformat,nolaterthan11:59P.M (IST)

on15.01.2019tosgtmoot2019@sgtuniversity.org.(Nodiscrepanciesshallbe

acceptablebetweenhardcopyandsoftcopyofthememorial)

 Allregisteredteamsarerequiredtobringfourhardcopieseachofthe

memorialforPetitionerandtheRespondenton07.02.2019.

 Theteam shallnotindicatetheirnameorthenameoftheircolleges/

Universityonthememorials.ForallcommunicationtheallottedTeam

Codeshallbementioned.TheTeam Codeallottedtoallteamsshallbe

indicatedatthetoprightcornerofthememorial.

 Allmemorialssubmittedmustconform tothefollowingrequirementsand

a team willattractnegative marking forfailure to keep with in the

limitationsasdescribedbelow:-

1.Teamshavetosubmitmemorialsforboththepartiesi.e.Petitioner

andtheRespondentbeforetheHon’bleCourt.

2.AllmemorialsmustbeinEnglish,onA-4sizesheetswithblackinkand

mustbe neatlybound.No plasticdividersshould be used in the

memorials.

3.ThetextfontofthebodyofmemorialsmustbeTimesNew Roman,

size12with1.5linespacing.Thefontsizeoffootnotesmustnotbe

lessthansize10.
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4.EachpagemusthaveamarginofatleastanInchonallside.The

memorialshouldnotexceeds25pages(notincludingthecoverpage)

andshallatleastconsistofthefollowingparts-

i. Cover page (coloured Blue for Petitioner and Red for

respondent)

ii. TableofContents

iii. TableofAbbreviations

iv. IndexofAuthorities

v. StatementofJurisdiction

vi. StatementofFacts

vii. Issuesraised

viii. SummaryofArguments

ix. ArgumentsAdvanced

x. Prayer

5.TheCoverPagemustcontain–

i. Team Codeintheupperrighthandcorner

ii. Theyearofthecompetition

iii. Thenameofthecase

iv. Thepartyforwhichthewrittensubmissionhasbeenprepared

v. NameoftheCourtresolvingthedispute

6.BlueBookmodeofcitation(19thEdition)mustbefollowed.

7.ScoringofMemorials

 Thememorialsshallbecheckedbythepanelofthreejudges.Thescoring

criteriaformemorialsshallbeasfollows-

S.No Criteria Max.

Marks

1 Applicationoffacts 25

2 Reasoning 25

3 UseofAuthoritiesandPrecedents 25

4 Understandinglawandprocedure 15

5 Presentation 10

Total 100
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8.Orientation

TherewillbeanorientationProgram foralltheparticipantson07.02.2019followed

byadrawoflotsandexchangeofmemorial.

9.OralArguments

 ThePreliminaryRoundshalltakeplaceon08.02.2019andduringthis

roundeachteam shallhavetoargueforeithersidei.e.thePetitioneror

theRespondent,onthebasisoftheresultsofdrawoflotswhichshallbe

drawnbytheMootCourtCommitteeoffacultyofLaw,SGTUniversity.

 Eachteam wouldbegiven20minutestopresenttheiroralarguments,

subjecttoamaximum of12minutesperspeakerinthepreliminary

rounds.This shallinclude the pleadings and any rebuttaltime if

applicable.Forthequarterfinalsandsemifinalseachteam wouldget30

minutes,subjecttothemaximum of20minutesperspeaker.Forthefinal

roundeachteam wouldget40minutes,subjecttothemaximum of25

minutesperspeaker.

 Judgesattheirdiscretion,mayextend oralargumentstimeup to a

maximum of5minutesperteam.

 RebuttalwouldbeallowedonlytothePetitioner.ThePetitionerwillhave

tospecifythelengthoftimetheywanttosetasideforrebuttal,before

beginningtheiroralarguments.

 Ifateam scheduledtotakepartinarounddoesnotappearfor10

minutesafterthescheduled startoftheround,awalkovershallbe

declaredinfavourofteam present.

 AttheendofthePreliminaryRounds,Top12teamsshallqualifyforthe

QuarterFinals.Top12teamsshallbeselectedonthebasisofmarks.A

team shallbecreditedwitha“Win”,ifitstotalmarksintherespective

sessionarehigherthanthoseofitsopponentteam.

 Preliminaryround shallbe succeeded byQuarterFinals round.The

QuarterFinalsroundshalltakeplaceon08.02.2019.Thesidetobe

representedbyateam shallbedeterminedbydrawoflotswiththeteams

pickingthelotsafterthecompletionofthePreliminaryrounds.Top4

teamsofthisroundwiththehighesttotalscoresshallqualifyforthe

Semi-Finalrounds.

 QuarterfinalswillbefollowedbySemi-Finalround.TheSemiFinalround

shallbeheldon09.02.2019.Ateam willbecreditedwitha“Win”inthe

Semi-Finalsifthetotalmarksarehigherthanthoseofitsopponentteam.

Thesidetobepresentedbytheteam shallbedeterminedbydrawoflots

withtheteamspickingtheLotsafterthecompletionofQuarter-Final
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rounds.

 TheFinalroundwillbeheldon09.02.2019.Ateam willbecreditedwitha

“Win”intheFinalifitstotalmarksarehigherthanthoseofitsopponent

team.

EvaluationCriteriaforOralPleadings

S.NoEvaluationCriteria Maximum Marks

1. Memorial 20

2. ResponsetoquestionsandArticulation

20

3. UseofAuthoritiesandPrecedents 20

4. ReasoningintheapplicationofPrinciples 20

5. ApplicationofFacts 10

6 AdvocacyskillandCourtEtiquettes 10

Total 100

10.DressCode

Participants mustadhere to the following Dress Code strictlyduring the

Competition-

Girls: Whiteshirt,Blacktrousers/skirts,Blacktie,BlackcoatandBlack

shoes

Boys:Whiteshirt,Blacktrousers,BlacktiealongwithBlackcoatandBlack

shoes.

Non adherence to the Dress Code shallresultin disqualification from the

Competition.

11.Scouting

Teamsshallnotbeallowedtoobservetheproceedings/submissionsofany

otherteam.Scoutingisstrictlyprohibited.

12.Awards

1.TrophiesfortheWinners,Runnerup,BestSpeaker,BestResearcher.

2.CashPrizestobeWon-

WinnerTeam –Rs.25,000/-

RunnerUpteam –Rs.15,000/-

BestSpeaker –Rs.5,000/-

BestResearcher -Rs.5,000/-

3.CertificateofMeritandCertificateofParticipation
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Note:BestResearcheraward shallbegiven on thebasisofResearcherTest.

ResearcherTestwillbeheldon08.02.2019at9:00A.M.

DecisionofthejudgeswithregardtoDeclarationofResultsshallbefinaland

bindingonall.

13.Accommodation

Accommodationhasbeenarrangedforallteamsbytheorganizersfrom -

February7th,2019(3:00pm)tillFebruary9th,2019(tilllunch).Participants

requiringaccommodationtobearrangedbytheorganizersshouldindicatethe

sameinthespaceprovidedforinthetraveldetailsandaccommodationForm.

AllparticipatesstayingontheSGTUCampus/accommodationprovidedbythe

SGTUniversityshallbesubjecttothedisciplinaryrulesandauthoritiesofthe

SGTUniversityincludingHostels.

Note:AllquestionsseekingclarificationsonanyissuearisingoutoftheMoot

Problem shouldbesentbyDecember24th,2018tosgtmoot2019@sgtuniversity.org

Theorganizersreservethediscretiontoamendtheserulesatanytimepriortothe

inauguraloftheMootCourtCompetition.Incaseofanydiscrepanciesordoubts

regardingtheRules,thedecisionoftheorganizersshallbefinalandbinding.

ParticipationCertificateshallbeawardedtoallthestudentstakingactivepartinthe

competition.

MootCourtSociety:

Convener:

Prof.SureshMinocha

ProfessorFacultyofLaw

SGTUniversity

Gurgaon

Co-Convener:

Dr.BhavanaSharma

AssociateProfessorFacultyofLaw

SGTUniversity

Gurgaon

ExecutiveMembers:

1.Mr.AzadSingh,AssistantProfessor,FacultyofLaw,SGTUniversity,Gurgaon

2.Mr.NishitRanjan Chaki,AssistantProfessor,FacultyofLaw ,SGT University,
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Gurgaon

3.MsAnchalMittal,ResearchAssociate,FacultyofLaw,SGTUniversity,Gurgaon

StudentCoordinator:

1.MissRamaKumari

2.MissPriyaMittal

3.RaghunandanSharma

ContactNumber:9599811955,7042932533

IMPORTANTDATES

S.No Event Date

1 DeadlineforreceivingsoftcopyofRegistrationform

alongwiththescannedcopyoftheDemandDraft

25thDecember2018

2 DeadlineforreceivinghardcopyofRegistrationform 7thJanuary2019

3 Communication ofconfirmation ofTeam Codes to

RegisteredTeams

10thJanuary2019

4 Deadlineforreceivingqueriesseekingclarifications

andTraveldetailsoftheTeam

21stDecember2018

5 Issuanceofclarificationsonthequeries 24thDecember2018

6 Deadline for submission of soft copy of the

Memorials

15th January 2019,

11:59PM

7 InauguralCeremony;DrawofLots 7th February 2019

From 2:00P.M.

8 PreliminaryRounds 8th February 2019

From 10:30A.M

9

DrawofLotsforQuarterFinals

8thFebruary2019at

12:00P.M

10

QuarterFinalRounds

8th February 2019

From 1:30P.M.

11

DrawofLotsforSemiFinals

8thFebruary2019at

3:30P.M.

12

SemiFinalsRounds

9th February 2019

From 10:00 A.M

onwards

13

DrawofLotsforFinals

9thFebruary2019at

11:05A.M

14 FinalRound 9thFebruary2019at

11:15A.M

15 ValedictoryCeremony 9th February 2019
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From 12:45to1:30

P.M
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SGTUNIVERSITY
FACULTYOFLAW

MOOTPROBLEM
FOR

NATIONALMOOTCOURTCOMPETITION

(February7thto9th,2019)

1.TheRepublicofAntiaisasecular,democraticCountry.Ayounggirlname
Jennywasworking in ABC MultinationalCompanylocated in Antia.Her
performanceinthesaidcompanywasexcellent.On22ndJanuary2017,when
shewasgoingtoherofficeonhertwowheeler,shemetwithaminoraccident
withamotorbike.Thebikernamed Jack,withwhom shemetwithan
accident,helpedherandtookJennytoanearbyhospital.Afterthemedical
aidhadbeenprovided,theybothexchangedtheirphonenumbersandinafew
daysbecamegoodfriends.Eventuallytheydevelopedintimacyandthisended
upinJennygettingmarriedtoJackon13th March2017.Foroneyeartheir
relationshipwentsmoothlyandoutofthewedlock,Jennygavebirthtoason.

2.Withthepassageoftime,Jackwasattractedtowardsamarriedwoman
namedPhenny,wholivedinahouseadjacenttothehouseofJack&Jenny.
JackdevelopedanintimaterelationshipwithPhennyandevenhadsexual
intercoursewithheronmanyoccasions.Thiscontinued foraperiod of
virtuallysixmonths.Jennywas howeverunaware ofthis extra-marital
relationship ofherhusband.On 15th September2018 Jennysaw Jack’s
WhatsappmessagesandcametoknowaboutthisrelationshipbetweenJack
& Phenny.Afterthatshewasheartbroken butshedecided to saveher
marriageandtocontinuehermatrimonialrelationshipwithJack.

3.On 16th September2018,when Jennytried to have a word with Jack
regardingthisproblem thenJackforcedsexualactuponJennyagainsther
willandconsent.Jennycouldnotresistmuchandsurrenderedtothewillof
Jack.This behaviorofJackforcing sexualacts upon Jennybecame a
habitualexercise.Aftertheseincidents,Jennyfeltharassed,helplessand
depressed.Shewantedtosavehermatrimoniallifebutnotatthecostofher
selfrespectandindividualdignity.
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4.Jennydecidedtolodgeacomplaintagainstbothi.e.Jack&Phennybutthe
stationhouseofficerinformedherthataspertheexistingpenallawsof
RepublicofAntianolegalremedywasavailableeitherwithrespecttoJack’s
adulterousrelationshipwithPhennynorwithrespecttotheissueofsexual
acts ofJack forcing himselfupon Jennyagainstherwilland consent
Moreover,thepoliceofficertoldJennythattheonlylegalremedy,whichwas
availabletoJenny,wastofileadivorcepetitionbutJennydidn’twantto
destroyhermatrimonialrelationship,whichinJenny’sopinionwouldleadto
unnecessaryproblem forhersmallchild.

5.Aspersection497ofAPC(AntiaPenalCode)“thewifehasnorighttofilea
complaintincaseofadulteryandsimilarlyaccordingtosection375ofAPCa
husbandcannotbepunishedformaritalrape.

6.Jennywasundercompleteshockandfelthelpless.Shewantedtosaveher
maritalrelationshipaswellaspreserveherrighttolivewithdignity.On22nd

October2018JennywiththehelpofanNGO “NaariKalyan”filedawrit
petitionbeforetheSupremeCourtofAntiachallengingtheConstitutional
validityofSection497&375ofAPC,onthegroundofitbeingviolativeof
Article14,15&21oftheConstitutionofAntia&inthelightofnumerous
JudgmentsrenderedbySupremeCourtofAntia,thatrighttolifeandpersonal
libertydoesn’tmeanonlytheanimalexistencebutalsogivestherighttolive
withdignity.

7.In herpetition,Jennyurged theSupremeCourtofAntiato givecertain
guidelinesintheabovematter.Intheabsenceofanyexistinglaws,Jenny
urgedtheSupremeCourttodirecttheRepublicofAntiatobringlawsforthe
protectionofthosewiveswhosehusbandsindulgeinadulteryandalsobring
lawsandpenalprovisionformaritalrape.Theexistinglaw onadulteryis
insufficientandonlyremainsanoffenceagainstthehusbandofadulterous
woman.Unless the husband complains againstthe offence,the actof
adulteryisjustifiedandnopunishmentprovisionexistsformaritalrape,thus
making woman,a commodity.Jenny furtherpleaded forjustice in the
absenceofanyexistinglawsthroughsuchextraordinaryjurisdictionasthe
courtdeemedfit.

8.InthepetitionJennyalsostatedthisproblem inlightofthesocialstigma
attachedtodivorcedwomen.Intheabsenceofanylaw,thewomeninthe
countryhavebecomeextremelyvulnerable.Afterdivorcethewomanhasto
face various challenges throughoutherlife and second marriage is not
feasibleinallcases.

9.Hon’bleSupremeCourtofAntiadecidedtohearthepetitionasitpertainedto
thedignity,justiceandequalityforwomen.Afterhearingthepetition,the
Hon’bleSupremeCourtofAntiastruckdownSection497ofAPC onthe
groundthatitisviolativeofArticle14,15and21ofConstitutionofAntiaand
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declaredadulteryonlyasaciviloffence.

10.AfterthisdecisionofSupremeCourtofAntia,Jennystillfeltvictimizedand
filesareview petitionbeforetheHon’bleSupremeCourtofAntiaonthe
principleof“NaturalJustice”,as“justicenotonlybedonebutitmustappear
tobedone”.

11.Hon’bleSupremeCourtofAntiadecidedtoheartheReview Petitionasit
relatestothedignityofwomenanddefinitelyhasasubstantialquestionof
Law.

Note:
(i) LawsofRepublicofAntiaarePariMateriatolawsofRepublicofIndia.
(ii) Republic ofAntia adopted allthe provisions in its Constitution from

ConstitutionofIndiawithitsupdatedamendments.
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SGTUNIVERSITY
NATIONALMOOTCOURTCOMPETITION2019

February7thto9th,2019

RegistrationForm

RegistrationForm

FullName(ParticipatingInstitution):…………………………………………………..

Address:……………………………………………………………………………………

…………………………………………………………………………………..

……………………………………………………………………………………

Mobile:……………………………… Email:……………………………………………

FacultyIncharge………………………………………………………………..

TEAM MEMBERS

SPEAKER-1

Name:…………………………………………Class&Semester:………………………….

Sex(M/F):…………………………………….Mobile:……………………………….

Email:…………………………………………………………………………………..

SPEAKER-2

Name:…………………………………………Class&Semester:………………………….

Sex(M/F):…………………………………….Mobile:……………………………….

Email:…………………………………………………………………………………..

RESEARCHER

Name:…………………………………………Class&Semester:………………………….

Sex(M/F):…………………………………….Mobile:……………………………….

Email:…………………………………………………………………………………..
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AffixPhoto AffixPhoto AffixPhoto

SPEAKER1 SPEAKER2 RESEARCHER

DECLARATION

We,theundersigneddeclarethattheinstitutionanditsTeam Memberswillabideby

alltheRulesoftheCom-petitionsetoutintheRulesandasnotifiedtousfrom time

totimethroughouttheperiodoftheCompetition.Wealsodeclareandconfirm that

alltheinformationprovidedintheRegistrationForm istrueandaccurate.

We,theundersignedfurtherdeclarethatweshallboundbytheinstructionsofthe
Disciplinary Authorities and Rules ofthe SGT University and also it’s Hostel
Authorities

Signature:SPEAKER1………………………………………………………

SPEAKER2………………………………………………………

RESEARCHER…………………………………………………..

FACULTYINCHARGE…………………………………………….

HEAD/DEANOFSCHOOL

(SIGNATUREWITHINSTITUTIONSEAL)

Note:OnePassportsizephotographoftheparticipatingstudentshouldbesent

alongwiththeregistrationform withthenameofthestudentwrittenontheback

sideofthephotograph.
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SGTUNIVERSITY
NATIONALMOOTCOURTCOMPETITION2019

February7thto9th2019

Travel&AccommodationForm

A.TRAVELDETAILS-ARRIVAL

NameofParticipatingUniversity:………………………………………………………………

ModeofTravel(Air/Train/Bus/car):……………………………………………………………

Details(FlightNo./TrainNo.WithCoach/Busdetails)………………………………………

DateandtimeofArrival………………………………………………………………………...

WhetherAccommodationRequired[Yes/No]…………………………………………………

IfYes;NumberofMaleandFemaleMembersintheTeam-

Male:………….. Female:………………

B.TRAVELDETAILS-DEPARTURE

ModeofTravel(Air/Train/Bus):…………………………………………………………….

Details(FlightNo./TrainNo.WithCoach/Busdetails)……………………………………

DateandtimeofDeparture…………………………………………………………………..

SignatureofTeam Members


